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MADHYA PRADESH ORDINANCE
NO. 6 or 2021

PANDIT S. N. SHUKLA UNIVERSITY (AMENDMENT) ORDINANCE, 2021

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 12th January, 2021.]

Promulgated by the Governor in the seventy first year of the Republic of India.

AN ORDINANCE FURTHER TO AMEND PANDIT S. N. SHUKLA UNIVERSITY ACT, 2016.

WhHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary to take immediate action,

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance:—

1. (1) This Ordinance may be called Pandit S. N. Shukla University (Amendment) Short title and
Ordinance, 2021. i commencement.

2. It shall come into force from the date of its publication in the Madhya Pradesh
Gazette.
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Madhya Pradesh
Act No. 28 of
2016 to be tem-
porarily
amended.

Amendment of
section 2.

Insertion of
section 9A.

Pro-Vice-
Chancellor.

Substitution of
section 10.

Officers of the

2. During the period of operation of this Ordinance, Pandit S. N. Shulka University Act,
2016 (No. 28 of 2016) (hereinafter referred to as the principal Act) shall have effect subject to
the amendments specified in section 3 to 5.

3. In section 2 of the principal Act, after clause (j), the following clause shall be inserted,
namely:— '

“(j-a) Pro-Vice-Chancellor” means Pro-Vice-Chancellor of the University nominated by
the Viqe—Chancellor as prescribed in section 9A of the Act;”.

4. After section 9 of the principal Act, the following section shall be inserted, namely:—

“9A. The Vice-chancellor may nominate one of the Deans as Pro-Vice-Chancellor and
who shall hold office during the pleasure of the Vice-Chancellor and shall per-
form such function as my be assigned to him by the Vice-Charicellor.”.

5. For section 10 of the principal Act, the following section shall be substituted, namely:—

“10. The -officers of the University shall include Pro-Vice-Chancellor, Dean of

University. Faculties, Dean Students Welfare Registrar, Finance Comptroller and such other
officers as may be declared by the Statutes to be the officers of the University.”.
Bhopal :
ANANDIBEN PATEL
Dated the 7th January, 2021. h Governor,

Madhya Pradesh.
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